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ME/ORDER

PER DR. BRR KUMAR, VICE PRESIDENT

This is an appeal filed by the assessee against the order of the
Ld.Commissioner of Income Tax (Appeals) [CITA], National Faceless Appeal
Centre, Delhi in proceeding u/s.250 of the Income Tax Act, 1961 vide order
dated 07/06/2024 passed for the Assessment Year (AY) 2020-21.

2. The grounds of appeal taken by the assessee are as under:-

1. The Commissioner of Income Tax (Appeals), NFAC, has erred in law and on facts
while upholding the order passed by the Central Processing Centre u/s 154 of the
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Income Tax Act, 1961, and hence the disallowances made of Rs. 10,10,118/- by CPC
on account of deduction u/s 80J]JAA of the 1. T. Act requires to be deleted.

2. That the CPC, Ld. A.O. has erred in law and on facts for making the wrong prima
facie adjustment by rejecting the claim of deduction u/s 80J]JAA of the Act while
processing the return of income u/s 143(1) of the Act, which is against the provision
of law. Hence, the claim of deduction u/s 80]JAA of the Act shall be allowed as per
the return of income filed and wrong adjustment made by the CPC/AO while
processing the return of income u/s 143(1) is required to be deleted.

3. That the adjustment made by CPC while processing the return u/s 143(1), is
without jurisdiction and therefore the rejection of claim u/s 80JJAA of the I.T. Act,
1961 for Rs. 10,10,118/- is required to be allowed.

4. The appellant has provided all material and evidences on record to prove the
genuineness of the deduction claimed u/s 80J]JAA of the I.T. Act however without
considering the same, the Ld. CIT(A) in order u/s 250 of the Act dt.07/06/2024 has
rejected the appeal stating that the appellant had to file an appeal against intimation
u/s 143(1) of the Income Tax Act, 1961 which is against the law as the prima facie
adjustment made by the CPC/Ld. A.O. is itself out of the scope defined u/s 143(1) of
the Act.

5. Your appellant craves leave to add, alter, amend or drop any of the grounds till the
appeal is finally heard and disposed off.

The brief facts of the case are that the assessee is a company and filed

its return of income for AY 2020-21 on 27/01/2021 declaring total income of
Rs.27,66,79,540/-. The CPC rejected the claim of deduction u/s.80JJA of the
LT. Act, 1961 claimed by the assessee.

4.

We have heard both the parties and perused the material available on

record. On going through the record, we find that the deduction has been

allowed in the earlier year and also in the subsequent year. The fact of

eligibility of the deduction is not being in question. The deduction has not

been allowed due to technical default. Therefore, the Jurisdictional AO is

hereby directed to rectify the intimation issued by the CPC, Bengaluru.

Hence, the matter is remanded back to the file of JAO for de novo assessment.
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5. In the result, the appeal of the assessee is allowed for statistical

purposes.

Order pronounced in the Court on 22nd November, 2024 at Ahmedabad.
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